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University (Amdt.) Bill

by the Rajya Sabha, 1 would gsay
you retain the words Kashi Vishwa
Vidyalaya. That is an apt word
which gives an idea of the pattern of
culture which was sought to be pro-
motej by Pandit Malaviya. That is
my concrete proposal, but because this
question of Aligarh comes in,—it was
discused earlier also in this House,—
it is better for the Government to
bring in a Bill simultaneously to deal
with all denominational umiversities
or colleges which smack of certain
communal, caste or other considera=
tions. There are s0 many colleges
with all sorts of names. The Gov-
ernment must go into the matter,
take up this challenge, and place be=-
fore the House a comprehensive Bill.
It can then very well change their
names, but the moment jt secks to
change the name of the Banaras Hindu
University ond replace the word
‘Hindu' by the name of Pandit
Malaviya. The outcome js that people
have their own misgivings on the
score, that the next guestion regard-
ing Aligarh and other denominational
Institutions will be left out. So, it Is
in the fitness of things thut the Gov=
ernment must now come forward with
a Bill simultaneously {o cover all
these things, so that it will be based
en a clear concept of what an educa-
tional institution should be. Su, my
definite proposal 15 this, My hon
friend Mr. Kamath sometimes gets
away from us. Yeit, now [ am
prompted to support his proposal. Let
us have a commiltee of both Howes
and discuss this, not from any parti-
san angle but as an educationist and

B3 @ student. Let us understand
the problem. Nobody should be
pressed 1o do anything. But one

should not overlook that the people
who arc outside may as well be pro-
voked. The young talents have been
provoked. It is not unnatural. We
have come from the colleges; we
know; we lefi our colleges to  chal-
lenge the nuthorities. Personally
speaking, 1 had occasion to challenge
the Prime Minister of Bengal; 1 had

fo do it

17 hrs,

Mr. Deputy-Speaker: You will take
more tine. Then you may contunue
tomorrow.

Shri U. M. Trivedl (Mandsaur): Be-
fore you gdjourn the House, 1 want
to raise & point of order on what Mr,
Chakraverty said mnow. Can this
House again send this Bill to a Select
Cammittee? lg there a provision in
the rules that once the Select Commit-
tzo has made a report, can it be sent
back to a Select Commitiee, afler
having been passed in the Rajys
Sabha? That is the point,

Mr. Depuly-Speaker: It has been
decided in the morning. We take up
half an hour discussion.

—

17:01 brs.
INDIAN HIGH COMMISSIONER IN
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ot 7 fRd qat tw ¥ fedt wwafos
wfafafaw 31 @ & fawy feaw g )
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TQE T Farf fieat o o 0 g
f5 7 qre @1 ag gt wTw W Ay
wiwAE gt A W vz awn
t w@fog g@ &t =i s o

in Karachi 3740
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3741 High Commission NOVEMBER 34, 1965

[ swmediT wret]

% =g fazivai Wi g ad a+f
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g 7T WA gEveronat &
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¥ wfafafe agi ¢ &, o & g
@l & ufafafy agi v §—, T
arfgra # FIwTT WY T ¥ AT
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forqg oY ware § e fean mam )
el wfgemwi & g ot getEgTC
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¥t ey oEsA g

it feafs %, o« f§ ofeemw
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weT AT Al FT EFT | W 2w H
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soifaw wfafafe agi @ oo%t afaw
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s & A ETd wwd 9T 21
arére %1 1§ A &2 wem femr
/T A vy § 5 4 wagae Wy
T feda & g fade @ Sar
ot sgr fe affew eue oW
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fazw Aifr & srowr fedt faldvly -
o g TTer GRw Al vaw
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Gqam wmpn f fr mar fesdt ¥
frer guTr & Ir 10 w1 g
M F P17 o0 snear 17 oWy
wWEw g W T ¥ A e
7 STTEAL &1 A1 GITHT AR Aiim
wTa foer ok | g A aw oo
§y 1t femr ¥ ag gORTT TX
o

ay T vt v R fe ®
WIT W4T A gEET 9T Tw €T W
wr T w% ) ®TFR geTt w1 wreAr
am mufifas affafy wgi &%
T TFaF o qw wEA
v & FTare A & meer af
s €T T AW A ffw a
wrft @1 @It ¥ wEwC &9 &7
wr &t !

ferarem § oY Tt W e -
g9 # 28 ¥ & wfAfafugi & wm
ferar ST OF AfE 9@ TTIER FRTET
feg | I g & fear mar oWt
fF Twdfis  wfafafedt & &
qUET  FT ¥ W\
faaT ATQAT | IW KAAAA 9T qIfwET
& vt e Ty fao @ ag afava "oE-
g &% & afsnws ¥ owhE b
& qer wgw g fe wwgEt fagw
Wit g \ufgg g gy
¥ Mo @t ¥ T AT T & F w7
fr frm TR Ofeea § e
Waﬁmiamw:&p{ gt Uw-
afrs  wafafeat & s gEtage
frar 7 afz AfY wg AT |1 oFE gZAT
(A T G fF g § e
gaTAT wravg® AL awer war ?

wafag ¥ gerT @ f& W
vyt 99 fatw o #  arfesar
g & =3 e mfeerad W gt
wfafraaf & g getare  fem
o § ced faq ww W WCowR

in Karac’ 3744
¥Pm meA ¥ fe for g
wiferra & v € wiafafost & aw
a1 fFel W I & wiFiafadl & e
QT AT AR . WA gl
wwfa &1 gt gi 4 so% fag sfaa
quraar 2w aifgmm o St
W @ =t qu owEr
aq M AT §TETT WY O 9 fawe
WA Afge fe wfee & e weer
UAfT% =g W T AW 9T &
wal &1 qifewTr wORIT 9TEA Adt
T A ey o GTeT & ETY
oxAfre gy ¥ Ty %7 v
afuwras  «ft & | wife Qa1 ¥
® guie dw & FfewT § &9 wafr
t 1 A e arfeem & gar d4 ft
qifen & gart wag A oy A
& wrg o gedagre fean man, faasy
g TR g @ o ogey } e
T3 Wi & gF TAas aae i ed
» 1fgm gt guTL T Ao sffafaay
¥ oa o AT oW
fer ame1  xAA IR sIfE-
™ wgntA A grr afer ane dw
w OUHT g7 § WifE & sfafafe
gt AW ¥ §iF xT wT Ag AT
g irogae  frare xT & AT A
TaAfas  Ew WA § oo AR
wET AT A1 THA FETL OHALAE
wfafafudi & wma gedgre fear 4
Iwk fag e Ar W7 e & A
g7ET W A 3 afs ¥ @A mear
wf ¥ ot ww g & fAg
ot areAr A v A {wr & &ng-
T Of R EWi kw9 gEer faAr
fed1 fraf®argz & UXAfo®  FFwd
are F wifag

Bhrl P. B. Chakraverti (Dhanbad):
In the context of the report which has
now been published from the Special

Correspondent of PT.I, Mr, P. R Rye,
who had been imprisoned, may I



3745

[Shri P, R. Chakravarti]

know whether Government hag taken
serious noty of the inhuman treatment
meted out to those Indians who had
been kept in p-igon for months to-
gether, and also of the fact that the
Pakistan Govermment have ocgupied
our Indian Airlines Corporation eoffice
and the Dhakeswari Cotton Mills
which was the premier cotton mill in
Eastern India now in Pakistan?

ot oy (@rwiw) @ # qwAr
wgat § f wred A frde s erar
TEaT v w17 T wrar &)

rogmase og e 4w o
feeama Hat g & 8 i wEA
e ifrer § gz qeeft § W w@gr
o AT AT W § IEw Farew
¥ for oF Twr O 25T T W awr
Sgeq fegramr | ¥WT gy @ 69
b @

dft gew wy weawm ()
T o AT g &, qA Wt AT ged
1 ufusre §, & 7 & Aifzw 0w TF-
wq ffr 4

JqTeaR WEAW ¢ WIHT ATH QT
ALTE, WTET AIET )

The Minister of State in the Minis-
try of External Affairg (Shrimati
Lakshmi Menon): Mr. Deputy-
Speaker, it is quite true, all that the
hon. Member has said about the
treatment of gur High Commissioner
anj his family and also the personnel
of the High Commission in Karachi.
The quest.on that [ would like to

answer is whether the Government
was informed about the treatment be-
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sion, the U.S. Embassy, the Yugoslavy
Embassy, the Ceylon High Commis-
sion and newspaper representatives
of the PTI, BBC, New York Times
etc. As he wag talking, the wirea
were cut and he could not get any
information or keep in contsct with
anybody. Then followed, what the
hon, Member said with such eloqu-
ence, what happened on the Ilth
September, 13th September ani 2lst
September. 1 must confess that the
Ministry had no news whatever abeut
anything that happemed in Karachi
at all (Interruptions). No communi-
cation whatever was possible between
Karachi and us. The only means of
communication that they had was the
All India Radio, and when the Al
India Radio did not say anything,
when they never hearj a word of
sympathy, because the All India Radio
or the Government of Indiu had no
knowledge at all, the High Commis-
sioner was really unhappy, One
friendly country tried to get some
news and Ppul it to us through the
foreign office.  All kinds of obstacles
were placed ani there was no possi-
bility of getting any ncws at all. The
only news was of the attack on the
chancery which was published in local
papers after the 21st September.
Even then we could nol get any news.
We tried our best bul we could not
get any news. | myself called the
representative of the International
Red Cross to find out, at a personal
level, what was happening to our
staff. He could not do it if it was
from a Minister. 1 asked him to take
it as a request from a private mem-
ber who wag interested in her reia-
Lons in Karachi., That message haa
to go to Switzerland and then to the

fore the lith September. 1 Id
like to mention that we did not know,
we did not have any Information
whatever about the threatening
treatment of the Indian High Com-
mission by the Pakistanis. lp fact,
the High Commissioner himsel! was
taken by surprise and all that he could
do on the 11th was to contact the so-
called friendly nations. He tele-
phoned to the UK. High Commis-

repr tative in Karachi By that
time we were able to get news on
the 28th. Now the question that is
asked is whether we are going to
leave our people to live there or they
are going to be repatriated. The
House would be happy to know that
most of them were repatriated. The
families of employees of IAC, banks
:k,hate being repatriated on a mutual
asls.
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A question was asked as to why we
did not put reciprocal curbs on the
Pakistan High Commissioner here. As
long as we had communication with
Pakistan we tried to put the same
curbs as they were putting on our
persons there. Beyond that, we had
no news. If we had known that our
people were treated that way, certain-
ly we would have taken drastic steps.
But, as there was no news, there was
very little that we could do.

The same applies to Dacca also.
There was no communication. Ewven
when we starlei communication it
was through London. Now every-
thing is setiling to fairly normal con-
ditions. 1 would like to say that we
have given three protest notes, Dok
only an the 4th of October Jut on the
28tk Beptember, 4th October and then
on a succeeding occasion,

8hri Bade: What is the reply?

Shrimsti Lakshml Memon: | will
give you their reply.

It is true that- Pakistan is a signa-
tory to the Vienna Convention. As
such, it has violated not only the
terms of the Vienna Convention but
also the accepted procedure with re-
gard to foreign representation in the
country which has been in existence
from time immemorial in our coun-
try, namely, that the representative
of the king or ruler, even if he is an
enemy, shouli always be given safe
conduct. It was the responasibility of
the Pskistan Government to see that
our Mission and our personne] wers
given protection especially because

i there was no declared war between

, the two countries. Therefore, there

\ was no excuse whatsoever for Pakis-
tan to behave ag she did.

We have made representations oo
this matter. As usual, Pakistan has
rejected these things as false and us-
foundei allegations. She has not

V given apy reply. We bave also ask-
ed for compensation for the destruc-
tign pf property and things i the
Chancery of over Ra. 25,0000 We
fhave not received any reply. On
the other hand, Pakistan has rejected

in Karachi 3748
these things as !llse or groundless
allegations,

Now, I am sure all of us share the
anxiety and concern of the members
when they say why do we bave Jip=-
lomatic relations with such a country.
But the question iz this. As the
Prime Minister has stated the other
day, we have to make a differentia-
tion between the Government and
the people. After all, we cannot
get away from Pakistan. We could
certainly in & moment of anger re-
call our representative. Then we
wil] lose all pointg of enntact with the
people of Pakistan. Do the Members
want us to do that? Afier all, we
have to remember that there is dic-
tatorship jn Pakistan at the present
moment. It is quite likely that times
will change and perhaPs & new Gov=
ernment will come into being ia
Pakistan and tempers will cool down.
Then there should not be any regret
whatever that we have lost the only
point of contact with the people of
Pakistan. It is very easy to break
diplomatic relationship. For inst-
ance, Pakistan has done it in the case
of Malaysia. We do not think it s
the proper answer,

It is true that our peoplg have been
humiliated ang we should take mea-
sures against that. ‘That is why we
have withdrawn most of our em-
ployees from our Mission Unlcas
Pakistan expresses regret, unless
Pakistan gives the guaraniee that gur
people will be treated in the manner
the representatives of diplomatic mus-
slons should be treated, we will not
hanve our fuli complement of staff sent
there. We have recalled our High
Commlassioner,

ot wyreie groft - Ty A ow
Ty § gun afafafa. & ane g dagre
s ag N e wfafafe £
I7% a1 oY 3t FE & GTE g
st tiru |
Shrimati Lakshm] Menon: We have
recalled our High Commissioner for
an indefinite period snd the High
Commissioner will not go there till
such guarantees gre receivel
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oY pve W wgAT ;. qrfEETT
¥ g1 wfwwat fogr & AW aTew
W 7 & fog o qr FT G F

Bhri P, R, Chakravertl; Indian Air-
lines Corporation officers were also
treated shabbily.

Ebrimati Lakshml Menon: Certain-
¥ 1 do not think Members would
want us to behave towards the mem-
bers of any Mission in the way in
which Pakistan has behaved towards
the members of our mission. That is
not the way to show your culture and
your civilisation,

ot geR W wewrd : d8T A
wq # 7q wheg &feqr s wifew
gt il |
Shrimat] Lakshmli Menon: As long

aa there s diplomatic....
Shri V. D, Purl (Kaithal): That is

the only language that Pakistan will
understand and not protest notes.

Shrimat! Lakshml Menon: We will
keep the Missions with better langu-
age, if possible,

This is the situation. Now things
are improving, but even 3o we will
take al] steps to remedy the situation.
Unless we get a guarantee frcm the
Pakistan Government that they will
mend their ways anji that they will
give the necessary protection und
guarantee to our personnel, vur High
Commissioner will not go back—
more than that, at the moment Gov-
ernment do not wish to do anything;
we are just watching the situation. ...

off gwR W WO 9w F AV
ox AT 7 59 %7 I qrat e Al
wrar ?

Shrimatl Lakshmi Menom: 1 have
said that we have not received a reply
except that they have said that these
allegations are groundless and are
false. They have started making

counter-allegations, which is their
pormal procedure, saying that their
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Mission here was put to lots of difi-
culties and that we did not give medi-
cal wid etc. They are all false alle-
gations.

Then, the question was asked whe-
ther we have brought this to the
notice of the Security Council. Yes,
we have; we have given 8 memoran-
dum stating the behaviour of Pakis-
tan Government towards our Mission,
That waa also done. Everything thes
is legally, constitutionally anj diplo-
matically possible has beeg done
except withdrawal of the Mistion and
breaking-off of diplomstic relatior-
ship. Asx I gaid, we will watch and
see how Pakistan is going to hchave.
There iy alwayg the freedom for us
to break off diplomatic relations if
we want to do that. At the momeni
we do not think that it is necessary to
do so,

Shri U, M. Trivedi (Mondsaur); Thae
hon. Minister has said that there was
absolutely no news from our High
Commissioner during this pericd
which was mentioned in this question,
1 would like to know what happenea
to the wireless that we were operat-
ing with our High Commissioner's
Office. Why was there no commuisu=
cation through that wireless?

Shrimatj Lakshmi Menom: In fact,
the reason why the Pakistani armed
police entered our Chancery ani our
High Commissioner's house wag that
they had heard that we nad o *rans-
mitter. In fact, we did not khave &
transmitter. The High Commissiouer
told them that we did not have a
transmitter but they would not be-
lieve him an{ they searched the whnie
house, the Chancery and the rooms
of the personnel in search of the
transmitter. There was no means of
communication. 1f there weic any
means of communication, certa.nly
we would have got the information.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 25, 1965/Agrchayana 4,
1887 (Saka).

GMGIPND=LS I1—1917 (Al) LSD—22-13-65—970.



